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Agriculture)- C e n t r a I 
Marine Fisheries Research 
Institute, Mandapam Camp. 

13.22 hrs. 

BUSINESS OF THE HOUSE 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH) : With your permission, 
Sir, I rise to announce that Govern-
ment Business in this House during 
the week commencing from 25th 
August, 1969, will consist of:-

(1) Consideration of Statutory 
Resoillition by! Shri Yashpal 
Singh and others regarding 
disapproval of the Press 
Council (Amendment-) Ordi-
nance, 1969 and considera-
tion and passing of the. Press 
Council (Amendment) Bill, 
1969, as passed by Rajya 
Sabha. 

(2) Consideration of Statutory 
Resolution by Shri Shri Chand 
Goyal and others regarding 
disapproval of the Banaras 
Hindu University (Amend-
ment) Ordinance, 1969, and 
consideration and passing of 
the Banaras Hindu University 
(Amendment) Bill, 1969, as 
passed by Rajya Sabha. 

(3) Discussion on the Resolution 
to be moved by the Minis-
ter of Home Affairs seeking 
approval of the Proclamation 
dated the 4th July, 1969 in 
relation to the State of Bihar. 

(4) Further discussion and vot-
ing on the Supplementary 
Demands for Grants (Gene-
ral) for 1969-70. 

(5) Consideration and nassing of 
the following Bills,' as passed 
by RajYa Sabha:-

The Bihar State Legislature 
(Delegation of Powers) 
Bill, 1969. 

The Foreign 
1969. 

Marriage Bill. 

The Wakf (Amendment) Bill, 
1969. 

The Advocates (Second Amend-
ment) Bill, 1969. 

(6) The consideration of motions 
regarding reference 'Of:-

1. The Taxation Laws (Amend-
ment) Bill, 1969 to a Select 
Committee. 

2. The Central Excise Bill, 1969 
to a Select Committee. 

3. The Comptroller and Auditor 
General's (Duti~, Powers 
and Conditions of Service) 
Bill, 1969 to Joint Commit-
tee. 

(7) Further discussion On the 
motion moved by Shri Pra-
kash Vir Shastri on the 16th 
May, 1969 regarding subver-
sive and violent activities in 
the country. 

(8) Discussion regarding sugar 
policy. 

(9) Discussion regarding floods 
and drought conditions. 

SHRI UMANATH (Pudukkottai): 
An important item has been left out. 
A responsible legislatUre of this coun-
try, namely, the Punjab Legislative' 
Assembly has passed a resolution de-
manding that the Upper Counc'il in 
Punjab be abolished and the Govern-
ment in Punjab as well as the legis-
lature are seriously interested in see-
ing that that Bill comes up before this 
House during this very session. I 
understand that in Punjab certain Jan 
Sangh people are interested in delay-
ing it as far 'BS possible. But this 
House should not succumb to that. 
Some of the Ministers are also involv-
ed. So, it is V9rv iml)orta'lt tt;) viv~· 
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due respect to the LegJslature and due 
respect to the State Government. 
When they are insisting upon the 
abolitIon of the Upper Council in this 
session itself, it should be brought be-
fore the end of the sessi'On and passed 
in this session itself. 

SHRr B. P. MANDAL (Madhe-
pura): r want to move an amend-
ment under Rule 90. 

MR. SPEAKER: Have you sent 
this amendment to me? 

SHRr B. P. MANDAL: It was not 
pos.~ible to give notice of this amend-
ment. It has been tabled today. I 
am within my right. 

MR. SPEAKER: You should have 
sent it to me before reading. 

q) firo Jfo ~ : ~1Il ~, 

ft~m~fif;w'lftm~f,r~ 
~T ~ 'fly <mr mr "ITIi, 
f'1'"'1f",f<i<l omrt!{<: ~ rn ~ fuit I 

~ if; ~ m'f ~c ~ f.l"qll!{<: 
1fT ••• 

MR. SPEAKER: This il just a 
statement. The motion comes next. 
You .hould have just cared to see 
the agenda. He has juat stated the 
business. The motion is ,;:oming in 
the next item. You are speaking 
something which you should speak 
even the next item. You are speak-
ing on item No. 10. 

SHRr S. M. BANERJEE (Kanpur): 
Yesterday, in the Business Advisory 
Committee I was assured that a dis-
cUMion on the Central Government 
Employees' Strike which was post-
poned on account of Prof. Humayun 
Kabir'. death will be taken up next 
week. I would like to know whe-
ther it has been accepted. 

MR. SPEAKl!:R: Let the motion be 
moved. After that you can .ay. 

BUSINESS ADVISORY COMMITTEE 

Thirty-Ninth Report 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH) : I beg to move: 

"That this House do agree with 
the Thirty-ninth Report of the 
Business Adv~ry' Committee 
presented to the House on the 
21st August, 1969." 

SHRI UMANATH (Pudukkotta,): 
Now my point arises. We must know 
whether he has accepted that Punjab 
Abolition of Upper Council Bill will 
be taken up in this session and 
passed. 

SHRI K. RAGHU RAMAIAH: 
refute the allegation that in this or 
any other matter we are in any con-
spiracy with the Jan Sangh or ony 
other party. He made that statemE'nt. 
That is number one. Number two is 
this. (Interruption) r fully appre-
ciate the sentiments but he will ap-
preciate the difficulty of the Govern-
ment also in finding out the prioritici. 

11ft firo Jfo m (mlTJ): ~~1Il 
~, ire ~T 'fi"T w.r ~ 
SHRr RAMAVATAR SHASTRI 

ro.!e-

MR. SPEAKER: Let him ftni.h. 

11ft f.-. Jfo q" : 1f~ ~, 
ire~Ill~fif;,¥~~ ~ 
'1ft 'IiT't.f ~ f1:r.rm ~ qh: WIft" 
~ '¥ vnrq .... 

MR. SPEAKER: You need not 
read the whole lot. You may sug-
gest that it mould be referred back. 

SHRr B. P. MANDAL: I will apeak 
for just five minutes only. I will 

take actually even leu than ftve 
minutes. 


